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It has been stated that Mr.s.i

Ali, learned Sr. counsel for the

-applicant is on accommodation. ‘

The case is adjoumned accordi-

ngly and listed on 25.3.2003 for

~hearing. ;}%
L,
Vice-Chairman
On the prayer made by Mr.S.Ali,

bb

12/5/03

. 14,5.2003

bb

learned Sr.couns#d for the applicant
the case £ is adjourned and is listed
again for hearing on 12,5.2003 along
with 0.A,96/2002 & 0.A. 105/2002,
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- Heard counsel for the partiés.%

fJudgment’deliveﬂed in open Court,
" kept in separate sheets, -

--The application is dismissed
" in fberms of the ordsr, No costs
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A ,;i . Syed Jainul.Hoque. . . « + o o s o o o » o .APPLICANT(S) .

. . Mr.s.Ali,sr,Advpcate,Ms,K.Chetri & . ... . ADVOCATE FOR THE
. Mr.Shohrab Ali. APPLICANT(S).

- VERSUS -

. The Chairman of Telecom Commission & OFS. prspONDENT(S).

’vo ° o Ddor.eA.Deb Boy'a\ Sor.oc'eG.s.g. © ' ‘o ° o ° ° ° V °'_: ADVOCA’:L‘E FOF\TI'{“"‘.& -
: o . RESPONDENT (S).

'HO¥'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN..

HON' BLE

‘ -1, Whether Reporters of local papers may be allowed to see

tlhhe judgment ?

| 2, To be referred to the Reporter or not ?

i 3. Whether their Lordships wish to see the.fair copy of the

udgment ?

3
| 44+ Whether the judgment is to be circulated to the other
: B ' ’

enches ?

o Judgment delivered by Ho'ble  Vice-Chairman.




CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.229 of 2002.
Date of Order : This the 14th Day of May, 2003.

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

Syed Jainul Hogque
S/o Syed Abed Ali

Resident of Tithuri-I, P.O:- Tithuri-I
Via:- Rangya, P.S:- Rangya
Dist: Kamrup, Assam. « « « Applicant.
By Mr.S.Ali, Sr.Advoacate , Ms.K.Chetri & Mr.Shohrab Ali.
- Versus -
1. The Chairman of Telecom Commission
Sanchar Bhawan, New Delhi.

2. The Chairman-Cum-Managing Director
Bharat Sanchar Nigam Limited
New Delhi.

3. The Chief General Manager
Assam Telecom Circle
Ulubari, Guwahati-7.

4. The General Manager ‘
Bharat Sanchar Nigam Limited
Kamrup Telecom District
Ulubari, Guwahati-7.

5. Sub-Divisional Officer
Noonmati Telephone Exchange

Guwahati. ‘ + « . Respondents.

By Mr.A.Deb Roy, Sr.C.G.S.C.

ORDER

CHOWDHURY,J.(V.C.):

The issue relates to conferment of temporary

status. The applicant in this application pleaded that he
was engaged as casual labourer by the Sub-Divisional
Telephone Exchange Officer, Noonmati in 1998 and worked as
such till 2001. According to the applicant, in the year 1998
he worked for 145 days, in the year 1999 101 days and 243
days in the year 2000 and 27 days in the year 200l. The
applicant accordinglyAsubmitted representation before the

authority narrating all the .facts for conferment of

temporary status vide representation dated 6.5.2002.
| on the failure of the respondents to respond the said
| representation the applicant moved this Tribunal seeking

| for direction on the respondents for conferment of

" Contd./2



temporary status to him.

2. The respondents submitted the written statement
and denied engagement of the applicant as casual labourer
during the period 1998 to 2001 save and except for a very
limited spell of one or two days and for that purpose the
record was not maintained.

3. The applicant submitted a rejoinder disputing the
assertion made by the respondents in the written statement
and contended that if the records were called for, it would
amply prove that the applicant completed 240 days in a year

and therefore he was entitled for conferment of temporary

status.

4, I have heard Mr.S.Ali, learned Sr. counsel for the

applicant and also Mr.A.Deb Roy, learned Sr.C.G.S.C. for
the respondents at length. There is no dispute that the
Govt. of 1India promulgated a policy for conferment of
temporary status in 1989 and the said policy was extended
from time to time which was last extended upto 1.8.1998.
The communication No0.269-94/98-STN-II dated 29.9.2000
issued by the Department of Telecom ‘Services, Sanchar
Bhawan, New Delhi, indicated that as per the Department of
Telecommunication letter No0.269-4/93-STN~-II dated

12,2.1999, temporary status was granted to casual labourers

eligible on 1.8.1998, no casual labourers were to be
i engaged after this date and all casual 1a50urers not
feligible for temporary status on 1.8.1998 were to be

| disengaged forthwith and therefore there atould be no

' casual labourers left without temporary status after

11.8.1998. The said communication also indicated that

|despite the position indicated above, in the event, there

was any casual labourer left out due to any reasons, those

iwere to be referred to the Head Quarters separately.

:5. Mr.S.Ali, learned Sr.counsel for the applicant,

lcontended that since the applicant completed more than 240

j _
|days in the year 2000, there was no jusitification for

Contd./3
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denying the'benefits of temporary status to the applicant.
Mr.S.Ali referred to the month-wise working data left by
him placed by the applicant, which also indicated that the

appliéantfserved for 243 days in the year 2000. No such

policy was, however, made available extending the

notification for conferment of temporary status after

1.8.1998. On the own showing of the applicant he was

engaged in the year 1998 and upto March he worked only 36
days and in Augusf only 7 days. In the absence of any
extensibn after 1.8.1998 and the burported engagement of
the applicant in the year 2000 it cannot be taken note of.
The applicant failed to show and justify that he worked
more than 240 days in any given year prior tb 1.8.1998._In
the circumstances it would not be approriate to issue a

direction upon the respondents to confer temporary status
to the applicant.
The application is thus dismissed.

There shall, however, be no order as to costs.

( D.N.CHOWDHURY )
TITT TTToio VICE CHAIRMAN
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IN THE CENTKAL &DALN ‘.:')T:.«;i,Ti vii TRIBUNAL GAUHATI BRNCH
AT GUVAHATI. :

o..',n‘, NG. 2 D“o\ /2002.

Syed Jainul Hogue . cosee Applicant.
-VR3=-
B.S.N.L. & Ors. ceran Respondents.
I NDEX
S1.No. - Perticulars , Pages
1 : Originel appliceation 1 to 7
2 Anexure-1 - S
3 Annexire=2 —
| 9
4 Annexure=-3 |§e
5 mnexure-41) IR
6 | Annexure-4 — 12
7 , mnexure=4{1) e 13 .

Filed by:- L

™M Pdhonts RS
M A qred

Advocate.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUHATI BENCH

AT GUVAHATI.

(Zpplicetion under Section 19 of the Central Q\

(8ministrative Tribunal Act, 1985). -
Oshe NO. ;Z;LE% /2002.

Syed Jainul_Hoque croes Zpplicent.

VR G
The Chairman of Telecom Commission
Sangsar Bhawan Bhawan, New Delhi & Ors.

s Respondents.

1. PAKTICULARS Of THE APPLICANT s=-

Syed Jainul Hogque
Son of Syed Abed Ali,
resident of Titkuri-I, P.0C. Titkuri-I,

Vi - Rangya, P.S. Rangya, Dist.Kamrﬂp,ASsan.

2. PARTICULARS OF THE RESPONDENTS :-

1. The Chairman of Telecom Commission, SanéSa:
Bhawan, New Delhi.

2. The Chairman-Cum=-Managing Director, Bharat
Sangsar Nigan Limited, New Delhi. \

3. The Chief General Msnajer, Assan Telecom Cizc’l(
Ulubari, Guwahati-7. k/\

4. The General Managgr, Bharat Sangsar Nigam
Ltd., Kamrup Telecou District, Ulubariy

_ Guwahati;w. Co.
5. Supb-Divisional Officer, Noonmati Tglephone

Ex-Chenge, Guwshati.

ContiGies o ee?
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3. PARTICULARS OF THZ ORDER AGAINEST LHICH THIS APPLICALION
HAS BEEN FILED $=-

~
A
For not giving tenporary status and therafter Q\
regularise the_servdce of the applikcant with

effect from 2000 as he has been working as Casual

- Labourer under S:D.O; Telephone Exchangé, Nooﬁma;i, '

- . . ’

Guwahati.

4. JURISDICTION OF THE TRIBUNAL :-

The applicant declares that the subject_mattér of
the order against which this applicetion is made is within the

jurisdiction of the Central Administrative Tribunal, Guwahati.

o

5. LIMITATION

The applicant further declares that this application
is within the limitation of provision of Section 21 of the
Central Administrative Tribunzl Act. 1985.

-

6. FACTS OF THE CASE -

6.1. That your application is an Indian citizén
and as such he is entitled to all the righ@s anc privilegés
guaranteed under the Constitution of India. He is a permanent
resident of Village Titkuri under Rangya Police Statién in
the district of Kamrup, Assan. .

& ' . T

6,2. That your applicant has passed the H.S.L.C.
final Examination in 1999 from Bira Dutta High School,

Titkuri, Kamrup in compartmental Examination.

Annexure~l is the photocopy of HSLC
final Examination issued by the Head

Master Bira Dutta High School on 26.7.99.

contdeseess3
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6.3. That your applicant was engaged as  ,

Casual Labour by the Sub-Divi sional Telephone Exchange

| /f% ) Judrel frazt= -

Officer, Noonmati in 1998 and since then the appiicant

worked as Casual Labourer at Noonmati tiil 2001 as follows:=-

1. 1998

145 days

2. 1999 - 101 " .

3. 2000 - 243

4. 2001 - 27 " From this month the applicant

was not allowed to work by the S.D.O.
Annexure-2 is the photocopy of his

details of working days.

6.4. That as per Anexure-2, it eppears that
your applicant is eligible for temporary status and ‘
thereafter'regularisation in his service as he has cbmp%gted
243 days. As per scheme for regularisation of the casual
labour 240 ‘days working in a year is required;and.as such,
the applicant filed a rqpresentatlon cn 6.5.2002 to the
General Mansager, 'B. S N.L. Kanrup Telecom District, Ulubari,
Guwahati praying for grantlng temporary status and
regularisation of his service with details working partl- -
culars but uptill now no reply has been given to his

representation.

Annexure~3 is the photocopy of representation
dated 6.5.2002 submitted by the applicant |

to the General Msnager, BSNL Kamrup Telecom

District, Ulubari, Guwahati-T.

-
F IR S

Contda P 94
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Annexure-3(1) is the detail of workiﬁg

particulars of the applicant.

6.5. That the applicant having found no reply

/(/éj /"é/'owl«»///@//“& :

to his repreSentation'at'Annexure-3, he filed another

representation on 676.2002 to the General Menager alongwith

detailed working particulsrs of the gpplicant as casual

 1abdurer but uptiLl,now no action has been teken &d file

this applicétion before the Hon'ble Tribunal seeking justiée.
Annexure-4 is the representation dated
6.6.2002 submitted by the applicant

to the‘Respondent No.5.

Znnexure=4(1) is the detailed working

 particulars of the applicant.

7. GROUNDS FOR RELIEF WITH LEGAL,PROVISIONS;—

L rW.laiFér'thaf the.éppiicanﬁ having fulfilled
the terms and condition of casual labourers scheme fof
-reghlarisation of his service and as such he is entitled
to be regularised in his servicé-éfter giving temporary
status. .- .

\, : :
7.2. For that the aspplicant was engaged as far
back in 1998 and worked till 2001 and he has completed
243 days in the yeér 2000.and as such he is entitled to get
temporary stétus and theréafter regularisation ef his service

w.e.f. 2000 as he has completed 243 days in this year}

-
' 7.3. For that your applicant filed several

representations but the respondents have not c¢onsiders his

representation and hence he hes epproached this Hon'ble .

-~

Contd.OOO'S
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Tribunal seeking justice.

7.4. For that this Hon'ble Tribunal has given

temporary status and regularised services of the casual

Sped  Jadmttd FAVE

labouerers in similar cases and in fact this case is also
- covered by earlier judgment of a similsr cases passed by

this Hon'ble Tribunal.

7.5. For that at sny rate the applicant is .
entitled to get temporary stestus and thereafter regulari- 

sation of his service w.e.f£. 2000.

7.6. For that if the appliéant is not allowed
to work from the year 2002 he will suffer irreparable loss

and injury.

8. DETAILS OF REMEDIES EXHAUSTED :-

.fhéﬁ‘your applicant filed representations to
the respondents partiéularly to the General Manager,

BSNL, Kamrup Telecom District, Ulubari, Guwahati-7 but no %
action has been taken uptill now by the respondents and :
hence this application has been filed before this Hon'ble

Tribunal.

9. MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY COURT
Of LaW OR IN TRIBUNAL :- _

The spplicent further decldres that no case
in respect of the present matter is pehding before any

Tribunal or in any Court of law.

10. RELIEF SOUGHT FOK i=

Under the facts end circumstances narrated

~above the applicadt prays the followdng reliefs:-

+ COntdooo-a6
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. i) to grant temporary status and thereafter } .
regularisation of service of the zpplicent as casual labourfg\
w.e.E. 2000 §i§

ii) to dispose of this application at the

admission stage as the case is cowveéred by earlier similar

cases disposed of by this Hon'ble Tribunal.

i1ii) any other relief /reliefs entitled to the

applicant may be grantedG.

11. INTERIM RELIEF IF 2NY :-

In the interim, the respondents may be directed
to allow the applicarit to work as casual labourer under .

'S.D.0.(Telephone) Exchange Noonmati, Guwshati.

12. PARTICULARS OF THE IPO:- e

SRR Date of issue’ - Ig g -,2602 /qu}_rb’l) '
o no. — 726rE726393 .

Payable at Guwaheati

Name of Post Cfficei=—
Value of IPO :- 212 §0//

13. ENCLOSURE :-

As per IndeX.




"VERIFICATION

I, Syed Jainul Hogque Son of Syed Abed Ali,
" resident of Titkuri~I, p.0. Titkuri-I, Vis - Rangya,
ls:so Rangya, District = Kamrl’;'pv, Assam, G0 hereby
solemnly affirm and verify thé Statements made in
paragraphs /,,2,3)4,574,1,4,&9)7, are
true to my knowledge end those made in paragraphs 63,
b Lf;,é.rg'); - b_e.ingl, matter of records are true to
‘my infomation derived therefrom which I believe to be |
true and the rests are my humble submissions and érounds
before the Hon'ble Tril?unal . And I have not suppressed
materials facts in this case.” | |
Signature 1/J. 7.200<
| Yo EEXRREE RIS
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Sl NO' 23 . ‘\}""éq : /;,ET"_ " Adwn no,- 23
Certified thet Sii/ Sy#maty gywwut Heoue
son | dayditer of Sri /&ae’ AL an indabitant
of willage "’:S‘(EKwu 3 () '“3’2614&/1% Dist. me
appeared in the H.S. . C. Lxamanation, 1979 from e

wstitution us a Regular | private candidate held under the
Board of Sceondary Education, Asswm under Roll. E" 296

————— e,

No. 5¢1C and had [ had  #gt passed  the Exemination

being plamd in tlze&’""p‘mtm‘mﬁ%mz

His { Hef dote of birth according to the School Admission
Register | Admat card 153 /~3~ &0 ,

D

His | Het conduct and character have been good,
I wish him [ Br all success in life,
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Wo?king data of Syed Jainul Hque, attachment of T/M under Noonmati
Telephone Exchange, Month wise since January 1998 to 2001.

Years of 1998 Years of 1999
Januery - 12 days - January - 16 days
rebruary - 12 days February - 21 days
March - 12 days - March - 15 days
April - -’ April -

May - ' May -

June - June -

July - July -

August - 7 days \ August -

September - 26 days September - 9 days

October - 27 days October - 8 days

November - 23 days November - 13 days

December - 26 days December - 19davs *
145 days S 101 days

Years of 2000 Years of 2001

January - 23 days January -

February - 17 days February -

March - 22 days March -

April - 23 days April -

May: - 23 days May - 3 days

June. - 20 days June - 15 days

July . - 24 days July - 2 days

August. - 26 days August -

September - 24 days : September - :

October - 19 days October - 7 days
- November - 22 days November -

December - December -

243 days - 27 days

| W Signature.
§7 ) ov
| (MR

G
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To, . .
Sin SR Dhadur

The General Manager, BSNL,

Kamrup Telecom District. Ulubari,

Guwahati - 781007.

Date at Guwahati the 6 [§ May 2002.

Sub : Prayer for absorption in Temporary Status Mazdur Cadre (T.S.M).
Sir,

Most respectfully, | like to lay the following few lines before you for favour
of your kind consideration and n=cessary action thereof.

That Sir, since January 1998, | had been working under A.C.G. 17 with
attachment of Syed Abed Ali S/I (T/M) under Noonmati Telephone Exchange till
March 1998 for 36 days and then, from August’ 98 to December 98 for 109 days,
totaling 145 days throughout the years.

That Sir, during the years 1999 | worked in the same capacity from
January till December for Total No. of 101 days, and in the vears 2000 tco, |
worked for total No. of 243 days and for 27 days in the year of 2001.

That Sir, after this, | have not getting any chance to work in the
department and have to spend my days, simply sitting idle and as a result | have
been facing hard financial situations.

Under the above circumstances | most cordially pray your honour to
consider me sympathetically and use your honourable office to absorb me in the
cadre of temporary status Mazdur (TSM) in the department under your kind
disposal and for this very kind act of yours | shall remain ever grateful to you.

A ‘Iganking you Sir,
gé‘ \Q" ,f‘«u“ . , Yours faithfully,
.1(‘ o -"" ‘{/(
NP Sl M

o R Al
V& N (}\ %’2’2‘
0 %'ﬁlb?» e ‘g\t [/ W

W . . (Syed Jainul Hoque)
' @?@\ ﬂz (- 5 Mosque compound,

X

Z%/

Noonmati, Ghy—2(_). .

N.B.: A complete chart of my working data throughout the above mentioned
years enclosed herewith for favour of your kind information and necessary
action pleas

S
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Working data of Syed Jainul Hoque, attachment of T/M under Noonmati
Telephone Exchange, Month wise since January 1998 to 2001.

Years of 1998

January
rebruary
March
April

May

June

July
August
September
October
November
December

12 days
12 days
12 days

7 days
26 days
27 days
23 days
26 days

145 days

Years of 2000

January
February
March
April

May:
June.

July .
August-
September
October
November
December

- 23 days-

17 days
22 days
23 days
- 23 days
20 days
24 days
26 days
24 days
19 days
22 days

243 days

Years of 1999

January - 16 days
February - 21 days
March - 15 days
April -
May -
June -
July -
August -
September - 9 days
October - 8 days
November - 13 days
December - 19 davs
101 days
Years of 2001
January -
February -
March -
April -
May - 3 days
June - 15 days
July - 2 days
August -
September -
October - 7 days
November -
* December -
27 days

Ee Lecla

Signature.
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Sri S. K. Bhaduri,
General Manager, BSNL,
Kamrup Telecom District, Ulubari,
Guwahati — 781007.

Date at Guwahati the 66 June 2002.
Sub : Prayer for absorption in Temporary Status Mazdur Cadre (T.S.M.)

Ref. - This is an earnest reminder in reference to my previous representation
submitted to you dated the 6" May, 2002 with the following text.

Sir,
Most respectfully, | like to lay the following few lines before you for
favour of your kind consideration and necessary action thereof.

That Sir, since January 1998, | had been working under A.C.G. 17 with
attachment of Syed Abed Ali S/l (T/M) under Noonmati Telephone Exchange till
March 1998 for 36 days and then, from August 98 to December 98 for 109
days, totalling 145 days throughout the years.

That Sir, during the years 1999 | worked in the same capacity from A
January till December for Total No. of 101 days, and in the years 2000 too, I
worked for total No. of 243 days and for 27 days in the year of 2001.

That Sir, after this, | have not getting any chance to work in the
department and have to spend my days, simply sitting idle and as a result |
have been facing hard financial situations. : '

Under the above circumstances | most cordially pray your honour to
consider me sympathetically and use your honourable office to absorb me in
the cadre of temporary status Mazdur (TMS) in the department under your kind
disposal and for this very kind act of yours | shall remain ever grateful to you.

Thanking you Sir,
Yours faithfully,
L b1 i AT 2,
. ngj v 5 Ao /
. O OV (Syed Jainul Haque)
@/ MA‘ Mosque compound

. o \ Noonmati, Ghy — 20
Qi\'o A\ . ‘._\'r.»y!l‘
‘;;\\“\" R R A ’ . \‘é}:‘-) ""‘-‘ = i ] |
e "'..g\.‘ix\xa N.B.: A complete chart of my working data throughout the a.bove mentioned
b years enclosed herewith for favour of your kind information and

necessary action please.
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* Working data of S‘yevaairiul”Hoque, attachment of T/M under 'Noonmati

Telephone Exchange, Monthrwise sinte January 1998 to 2001.

Years of 1998 Years of 1999
January - 12 days January - 16 days
February - 12 days February - 21days
March - 12 days March - 15 days
April - : April - '

May - May -

June “June - -

July - July L.

August - August - -

September - 26 days September - 9 days
- October- - 27 days October - 8 days

November - 23 days November - 13 days

December - 26 days December - 19 days

145 d 101 days

Years of 2000 Years of 2001

January - 23 days January -

February - 17 days February -

March - 22 days - March -

April - 23 days April - )

May - - 23 days - May - 3days

June - 20 days June - 15 days

July - 24 days July - 2 days
- August . 26 days August - -

September - 24 days September -

October - - 19days - October - * 7 days.

November - 22 days November - :

December - | December -

243 days - ‘27 days -

~ Signature.
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IN THE CENTRAL ADMINISIRATIVE TR IBUNAL
GUWABATI BBNCH :::3 GUWAHATI
O«A e NO. 229 OF 2002
Shri Syed Jainul Haque
- vs -
Union of India and others
In the matter of 3
Written Statement submitted
by the respondents.
The humble respondents beg to submit the
written statement as follows ¢
Te That with regard to para 1 and 2 of the application,
the respondents beg to offer no comments.
2. That with regard to the statements made in para 3,
of the application the respondents beg to state that the
applicant has not been a Casual Labourer of the Department
at any period of time and he is not entitled for any benefit
what so0 ever.
3. That with regard to the statements made in para 4,

of the application the respondents beg to state that the O.A.
is not made against any order of the Department .

4. That with regard to para 5, of the application

the respondents beg to offer no comments.
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5 That with regard to the statements made in para 6.1,
of the application the respondents beg to offer no comments

as the department has no information about the applicant .

6o That with regard to the statements made in para 6.2,
of the application the respondents beg t0 offer same as above.
The educational qualification of the applicant or the lack

of it has no bearing on the subject matter of the case.

Te Phat with regard to the statements made in para 6.3,
of the application, the respondents beg to state that the
applicant was not engaged as Casual Iabourer and he did not
Perform departmental work for the period shown in Annexure = 2
which is nothing more than a self certificate.

It is reiterated that the applicant was not engaged

Casual Iabourer. during the period from 1998 to 200! save

and except for a very limited spell of 1 - 2 days for which

no record is maintained in the Department .

8. That with regard to the statements made in para 6.4,
of the application thg respondents beg to state that as submitted
in the foregoing paras the applicant was not engaged in the
department for the period shown in Annexure=- 2 to the O«.A. He
is not entitled for the benefit of the departmental scheme
formulated for the Casual Mazdoors who have continuously worked
for atleast one year.

The annexure=2 to the O\« has no authenticity and
cannot be relied upon for the purpose of determining eligibility

for grant of temporary status or regularization. It is a self
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certificate prepared by the applicant having no authenticity

- %o be relied upon .

The annexure=3 representation dated 06.05.2002

does not deserve any consideration as the same is ill conceived

and distorted. The same has no utility other than preparing

a ground for filing the O.i.

-~ 9 That with regard to the statements made in para 6.5,

of the application the respondents beg to state that the

applicant has no right to persue his case deparfmentally as he

" is also fully aware that he is not entitled for the relief

sought for.

- 10, - That with regard to the statements made in para 7,

of the application the respondents beg to state that the

applicant has no lawful claim for grant of temporary status

- or any other benefit of the scheme as he has not worked as

Casual Iaboudrer . The claim of the applicant is not supported

by any authentic or reliable records to merit consideration.

The OA is devoid of any merit. The same is ill

f conceived and mischievous. The OA deserve to be dismissed

at the first instance.

Verifica‘biOn eeevocvc e
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I, shri ﬁkm%(m chomdra. Bpajp , presently

' working as (BTl Dérecton Tefecom ‘Cﬁ%g belng

duly authorisedixm# and competent to sign this verification

do hereby solemnly affirm and state that the statements

made in para ([ L /0 are true to my knowledge
and belief and those made in para being matter

of records, are true to my information derived therefrom

and the rest are my bumble submission before this ﬁon ble

Tribunal. I bave not suppressed any material facts.

And I sign this verification on this3)5 th day

emd
of nm;}x/m BT, 2002 at Guwahati .

£ R ool C&m&w%'””

Rasterant DR Clamantm (Ledal)
mian, Aea At 1T9E 10HAR
qEy TR ATATER, Pl (R

3« Tatazom Chcie, Guwal



—""‘—.o-..g..
? S e bt 6t m e,
e

5 ﬁﬁﬂ R QT‘; £ %

9

oo oo
e

i cnrtlr
/6/ar/ 2003

%m’ﬂni Adrs - TSERIVE Ty iDaaal

!

i CRIAN 2003

5 WD Al
i @ueshail Beaeh

P Y it o

-~

L -

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL GAUIATI BE?ICH
AT GUWAHATI.

0.4, No.229/2002.

Syed Jainul Hoque ceos

- VRS-
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4,

Union of Irdia & Ors.... Respondents.

IN THE MATTER OF :-

Rejoinder submitted by the

applicant 1B reply tc writtem

statetents submitted by the

‘Respord enits,

The humble applicant submits his rejbindér
in rebly to written statements submitted by

the respondents as followss-

1, " That with regard to the statements mde in

paragraph 1 of the written statements, the applicart

has ro comments,

2. ‘That with regard to the statements mde ip

paragraph 2 of the writtem stat erents, the applicarnt

pegs to state that the same is a blatant lie and as such

the applicant stoutly denies the same. IB fact, the
applicant served ander different S,D.0,, Phones at

Noobmati since 1008 to 2001 as shown in Aﬂnexurc 5

ankexed to this rejoinder.

The applicart has been paid his daily wages
for all the days he worked urder the -above S,D,0,s,

Phones, The $,D.0., Phones, Noomwatl vide his letter

Contdﬁo eseed
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}No.G-17/02-03/5 dated 13.9.2002 clearly stated that the .
eriod of different §.D.0,s' A.C,E. -2 Accounts be checked
wherein the»payment of different casual labours are shown
along with the total amount received by them including
“the annlicaﬁt. This ACE~2 Account may be called for which
1s rov with S.D.E. Legal under Gereral Manmager, B, S.N.L.y
‘Guwahati-7. On prusal of the above ACE-2 the payment of
daily ﬁages to the applicant will be found. This will prove
that the statewents rade by the respondents in paragraph

2 of their written statements is false and baseless.

Annexure-6 is. the typed copy of letter
No.G-17/02-03/5 dated 13,09.02 written
by the Sub-DivisioBal Officer, Phones,"
Noonmmti, Guwahati-20.

(o)

o« - That withr egard to the staterents mde in |
paragraph 3 of the written staterents, the applicant begs -
to state that it is a faet that there is 5o written Qrdef
which has beer challehged in this original application
‘but as per Govt. Order that those who completes 240 days v

. 1D a year he is ertitled to get temperary status and
thereaf ter refularisation. 3ut as the respondents have not

AR f

ges temporary status o the applicaMten imspite of
renresentation dated 6,6.02 at Annegure-4 annexed to the
Ori ginal ﬂpplication and hence he has heen compelled to
file this original anpnlication as the respondents have
deprived the anplicant from berefit by giving temporafy
status fo him as casual labour having completed 240 days

in the year 2000 as stated in Annexare-5 under 81.3;

4, That withregard to the statements mde in
paragraph 4 of the writter statements, the aoplicant

Contdes .o
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begs to state that he has no comments,

5. ‘That with regard to the st&tements mde in -
paragraphs 5 akd 6 of the written stayements, the

apnlicant has no comrents to offer. -

6. That with regard to the statements made in

paragraph 7 of the written statements, the applicant

' begs to state that the same is" absolutely false and

baseless., The Annexure-5 amnexed to this rejoinder
clearly shows thﬁt he definitely worked and he has been
paid daily wages for the days he worked under the S.D, 0.
shown in Amexare-5 and that apart the record of SOEX
ACE-2 Accounts will show that the amnlicant has beén paid
daily ﬁages for the dayé he worked under different §,D,0,
aRd hence it is necessary td call for the 4CBE-2 accoubts

from the Gereral Managér, Telecom, BSKL, Guwahati,

7 That withr egard to the statewents madeé in

~ paragraphs 8 and 9 of the written statements,’ the

apnlicant begs to state that the same is mlicious

and fralse and hence the annlicant stbutly denies, the sanme,

8, - That withregan to the statements mde 4n

'paragraph 10 of the written staterents, the apolicant begs

toVState that the same is absolutéLy false and baseless

and hence the same is stoutly dgiied by the applicant

It is farther stated that the respondeits should prodace .

‘ther ecords as showl in Anrexire-5 aluexed to this

rejoinder anrd they should also'produce ACE-2 Accounts
by which the a;plicant was paid his daily wages by the
different SD0s, Hence it is necessary that the ACE~2

Contda.., .4



-4 -

accounts shoanld be produced before this Hos'ble Tribunal
to ascertain whether the apnlicant worked under differentA
SDOs as showk at Amnexnre-5 abd whether the apolicant was

paid his daily wages.

9. That it is submit ted that the apnlicant is

ertitled to temporary status and thereafter regularisation
im'service as per Govt. ordérs as he has worked umrder as

maRy as 6(six) SDOs Phores at Noomnmati from different'dates.
He 1s also ebtitled to bhe given tewmorary status ip view

of the fact that in the year 1999-2000 he worked for 259
days akd this will be proved whém ACE-2 Accounts are produced
.before this Hon'ble Tribunal by the respokdents, |

VERIFIC ATION

I, Syed Jaimul Hoque Son of &yed 4bed Ali,
resident of T{tkuri-I, 2,0, Titkuri-I Via - Rangya

Dist., Kamrup, Aséam, do hereby golemnly affirm and verify

' the statements made ir paragranhs /,2,3,45,6.7, ¢

are true to my knowledge ahd those made in m ragraphs

— being matter of records are true to my

information derived therefrom which I believe to be true

aﬂd'thevrests are'my hnwble submissions before'this Hén!blé
Tribupal, Apd I sign this verification om this thee7 th}
day of_Jamnary, 2005 at Guwahati. . : ‘
B ed Jasor sl Fgs

Sighature,
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The applicant worked under the following S.D.O.Phones as shows below since 1998450 2eo|

24/2/95 ~ to 4/3/98

Sri K. K Kakatn S. D 0. Phone Postlng at Noonmat: From

= worked From | - 1498 to 4398 = 24days
Sri D.C. Barmari S.D.O. Phone Posting at Noonmati From = 5/3/98 to 8/8/99
> | | —worked From = 5-3-98 to ._ 8-8-99 = 173days.
Sri A.C. Balshya S.D.O. Phone Posting at Noonmatl From - = 9/8/99 . to 17/10/2000 _
| = worked From = 9899 to  17-10-2000 = 259 days -
Sri K. Ray Choudhury S.D.O. Phone Posting at Noonmatl From = 18/10/2000 to .1 1/3/2001
| worked From = - 18102000 to.  11-3-2001 = - 33days.
Sri S. Baruah S.D.O. Phone Posting at Noonmati From = 12/3/2001  to 17/5/2001
~worked From - 1232001 to  17-5-2001 = 00 days
| Sri R.M. Das S.D.O. Pﬁone Posti‘ng at Noonmati From = 18/5/2001 to 12/10/2001.
worked From o= 18-5:2001 to 12102001 = 27 days
- Total = 516 dayg,

- apert Joimet g
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ANNEXJRE- 6

4

BHARAT SANCHAR NIGAM LIMITED

(A Government of Imdia Euterorise)

- From 8,D, O, Phones,

Noonmati, Guwahati-20,
To,

The SDE (Legal),
0/0 the GMI/GM,Ulubari-7,

No.0-17/02/05/5  Dated 15.09.2002.
Subject:- Court notice received from CAT.

As per telephonic discussionh with you 3 would

" 1like to intimate you the follow ng facts:-

. That there is no amy records available in this
office regarding works performed by Syed Jaimnul Hoque.
| However, the names of SDO‘phones; Noonmti with

period given below for checkingvof their ACE-2 Account, .

. S1l.No, Name of spO P . E;gg

To
i. sri KK Kakati 24,02.95 04-03-98
2. §ri D.C, Barmn 05-03-98 08-08-99
3. sri A.C. Baishya  09~08-39 17-10-00
4. ori k.anchoudhury 18-10:00 11—08—01 ‘
5. Sri G. Baruah | 12-03-01 17-05-01
6. Sri R.M, Das 180501 12-10-01
7. $ri M,C. Bapia 10-10-01 t111 date.

——

- 8d/~ Illegible, )
Sub-Divisional Officer,Phone
Noonmti,Guwahati-20.



